
       wa aaa www.govtpressmp.nic.in a 

ff Sit tire fear or aaa 8.       

  

  

wie 64] ae, Wan, Terie 14 et 2020—HTa 25, We 1941 

aififsaar ox fart 
TAI, Gea wa, WT 

  

  

are, fers 14 weal 2020 

H. WH U-3-50-2019-1-4ha( 07). Aa AR, Fee Area sik Gar He sfairas, 2017 (HAH 19 FL 2017) 

at an 146 & are ofsa eaves Tet ait Sat wet Fem, 2017 a7 fra 48 a SafaA (4) BRI ved Moat a WaT 

we BY vive ot fasta we, ge frei fram 4s & safe (4) & Pee a cise tae ae & wim & fea 

fratafaa ae arora tet sik Qa ae sceeifas ida & eo 8 afiefad ead ¢, sraiq -— 

i) www.einvoice l.gst.gov.in; 

(ii) www.einvoice2.gst.gov.in; 

(iii) www.einvoice3.gst.gov.in; 

(iv) www.einvoice4. gst. gov.in, 

(vy) www.einvoices.gst.gov.in; 

(vi) www.einvoiceé.gst.gov.in; 

(vii) www.einvoice7.gst.gov.in; 

(viii) = www.einvoice8.gst.gov.in; 

(ix) www.einvoice9.gst.gov.in; 
(x) www.einvoice10.gst.gov.in. 

wastacn.—sa afirgean & wisi & fer, sere seer deal O met sk Gar at Aza, UH Ua Hei 

at det afters, 2013 (2013 #18) a ans & sade } aia Profits 2, aro Srafeerd Agee shia z. 

2. 46 afer 1 sat, 2020 a ved Ei. 

Teer & Uae & a S ae Sea, 

TereaT Bt, STF. 
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Wore, feria 14 weatt 2020 

  

  

H. WH V-3-50-2019-1-Wa.— ana & fae & ages 348% |S (3) H age Fy, ee are at afia 
WH. Wh U-3-50-2019-1-aa (07), fein 14 wradl 2020 ar sist sare Tage & wher B Wager wena frat 

ira @. 
Tae S UMTS AM S TM BMA, 

Tent A, sraraa, 

Bhopal, the 14th February 2020 

No. F A-3-50-2019-1-V(07).—In exercise of the powers conferred by Section 146 of the Madhya Pradesh 
Goods and Services Tax Act, 2017 (19 of 2017) read with sub-rule (4) of rule 48 of the Madhya Pradesh Goods 

and Services Tax Rules, 2017, the State Government, on the recommendations of the Council, hereby, notifies the 

following as the Common Goods and Services Tax Electronic Portal for the purpose of preparation of the invoice 
in terms of sub-rule (4) of rule 48 of the aforesaid rules, namely :— 

(i) www.einvoicel .gst.gov.in; 

(ii) www.einvoice2.gst.gov.in; 

(iii) www.einvoice3.gst.gov.in; 

(iv) www.einvoiced.gst.gov.in; 
(v) www.einvoices.gst.gov.in; 
(vi) www.einvoice6.gst.gov.in; 

(vii) www.einvoice7.gst.gov.in; 

(viii) www.einvoice8.gst.gov.in; 

(ix) www.einvoice9.gst.gov.in; 

(x) www.einvoice10.gst.gov.in. 

Explanation.—For the purposes of this notification, the above mentioned websites mean the websites 

managed by the Goods and Services Tax Network, a company incorporated under the provisions of section 8 of 
the Companies Act, 2013 (18 of 2013). 

2. This notification shall come into force with effect from the I* day of January, 2020. 

By order and in the name of the Governor of Madhya Pradesh, 

RATNAKAR JHA, Dy. Secy. 

  

Prine, Wes ARO an ae ae, Tee sr real tla AROS, HTT A Aika Te WHT MA—2020.


